





~rwise required,| =

(a) of the

Legis'a%ive assembly of the National

I
'Territory of Delbi;

capitpl
(b) "Depu y'Speakﬂ " means the Deputy
| ‘
% Speak rlof the Legislative assembly of
|
[ the N tional Capital Territory of Delhi;
: l g ®
(C) ALl W

';rbs and expressions uged and not
£herein but defined in the
Minislérs of éovernment of the National
; Territory of Delhi (salaries and
poes) Act, 1994 shall have the

meanings respectively asaigned to them in

ot.

galaries and

Llowances of the Speaker and Députy
Speaker.- i

(1) Léaker and the Deputy Speaker shall
l{t1ed to receive a salary, Constituency
nce, and Daily Allowance at the

gsame Iates as are admissible to a Minister.

| under khe Ministers of the Governwent of
Ndtional Capital Territory of Delhi

|
ies and Allowances) Act, 1994.

(2) The Speaker and the Deputy Speaker shall
be entlitled to recelve Sumptuary allowance
at thel same rate as 1s admissible to a

ar under the Ministers of the




(3)

4. 'Médical

|Government of the National Capital |
Territory of Delhi (Salaries and

‘Allowances) Act, 1994,

éThe Speaker and the Deputy Speaker shall

|
;also be paid such conveyance allowances,

‘travelling allowances and daily allowanc

‘for tour outside Delhi and shall be
centitled to such amenities regarding
‘residence or compensatory allowance in

!lieu thereof and use of motor car as are
i .
| admissible to a Minister under the Minic
! ‘
|

| of the Government of the National Capite
I
{Territory of Delhi (Salaries and Allowar

|
!Act, 1994,

Facilities.- The Speaker and the Deputy

Speaker ahnd nFmbers of their families shall be entitle

to free off

arge accommodation in hospitals maintadine

the Governmernt and also to medical treatment in accorc

with the

Medical Attendance Rules,as amended from tim

time, as applicable to Group 'A' officers of the highe:

grade of

5.1

Spéaker shall

£he

Government,

Telephdne Facilities.,- The Speaker and the Dep:

be entitled to two telephones each at t]

office ang t he residence with STD facilities in the

telephoneé at
the residencs

charges fbr 4

the office and one out of two telephone

» and to full re-imbursement on telephone

he office telephones and on call charges




Members.- 'The S5peh

" pe entitled to recel
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| .
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upto 50,000 1ocal clills per year (including charges

on STD calls.coveriAg both the telephones) at the

residence,

6. Traveﬂling Fatilities.- The Speaker and the

— =

, _ | | |
Deputy Speaker shalﬁ be entitled to re-imbursement of
the expenditure incFrred on the travelling facllitlas

Hh ;

‘as admissible to thg Members of the Legislative Assembly

under Section 7ﬂofi he Members of Legislatlive Asgembly

of the National Caﬁ tal Territory of Delhi (salaries,

Allowances, Pension eﬁc,) Act, 1994,

T speaker and Peputy Speaker not to draw salary as
er and the Deputy Speaker shall not
ve any sum by way of salary or

.t of thelr menbership of the Assenbly

75—

allowances in resp
I

except what is Spe%¢fically provided for by and under
- . ! , :

this Acts R

8. Notifipationw?especting appointment of Speaker,

i !
etc, to be cbnclugiye evidence.- The date on wWich any

person became, OX cTased to be a Speaker or the Deputy

|
speaker shall be ﬁuﬁlished in the official Gazette and

any such notificaﬂi n shall be conclusive evidence of
i |

the fact that he heﬁame, or ceased to be, the Speaker
b g

or the Deputy Spe&ker, as the case may be, on that date

for the purpose OFf this Act.
/ _ 5
2 Repzal.=- T%e speaker and the Deputy Speaker of

the Legislative Absembly of the National Capitél Territory

of Delhi (salariep ¢nd Allowances) Order, 1993 shall
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(As passed by the Legislative Assembly of the

National Capital Territory of Delhi on the 25th
August, 1994)

Bill No.19 of 1994,

2

BILL

to provide for the salaries and allowances of Speaker
and Députy Speaker of Legislative Assembly of the

National Capital Territory of Delhi,

BE it enacted by the Legislative Assembly of
the National Capital Territory of Delhi in the Forty-

fifth Year of the Republic of India as follows:-

1. Short Title and Commencement.- (1) This Act may
be called the Speaker and Deputy Speaker of the
Legislative Assembly of the National Capital Territory

of Delhi (salaries and Allowances) act, 1994,

(2) It shall come into force on such date as
the Lt.Governor may, by notification in the official

Gazette, appoint.



2. Definitions.- In this Act, unless the context

otherwise requires, =

(a)

(b)

(c)

"Speaker" means the Speaker of the
Legislative Assembly of the National
Capital Territory of Delhi;

"Deputy Speaksr" means the Deputy
Speaker of the Legislative Assembly of

the National Capital Territory of Delhi;

All words and expressions used and not
defined herein but defined in the
Ministers of éovernment of the National
Capital Territory of Delhi (Salaries and
Allowances) Act, 1994 shall have the
meanings respectively assigned to them in

that Act.

3. Salaries and Allowances of the Speaker and Deputy
Sm akEr. -

(1)

(2)

Tﬁe Speaker and the Deputy Speaker shall

be entitled to receive a salary, Constituency
Allowance, and Daily Allowance at the

same rates as are admissible to a Minister
under the Ministers of the Government of

the National Capital Territory of Delhi

(salaries and Allowances) Act, 1994,

The Speaker and the Deputy Speaker shall
be entitled to receive Sumptuary allowance
at the same rate as is admissible to a

Minister under the Ministers of the



Government of the National Capital
Territory of Delhi (Salaries and

Allowances) Act, 1994,

(3) The Speaker and the Deputy Speaker shall
also be paid such conveyance allowances,
travelling allowances and daily allowances
for tour outside Delhi and shall be
entitled to such amenities regarding
residence or ccmpensatory allowance in
lieu thereof and use of motor car as are
admissible to a Minister under the Ministers
of the Government of the National Capital
Territory of Delhi (Salaries and Allowances)

Act, 1994,

4, ‘Medical Facilities.- The Speaker and the Deputy
Speaker and members of their families shall be entitled

to free of charge accommodation in hospitals maintained by
the Government and also to medical treatment in accordance
with the Medical Attendance Rules,as amended from time to
time,as applicable to Group 'A‘' officers of the highest

grade of the Government.

S. Telephone Facilities,=- The Speaker and the Deputy
Speaker shall be entitled to two telephones each at the
officé and the residence with STD facilities in the
telephones at the office and one out of two telephones at
the residence and to full re-imbursement on telephone

charges for the office telephones and on call charges
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upto 50,000 local calls per year {(including charges
on STD calls covering both the telaphones) at the

residence.

6, Travelling Facilities.= The Speaker and the
Deputy Speaker shall be entitled to re-imbursement of
rhe expenditure incurred on the travelling facilitlies

as admissible to the Members of the Legislative Assembly
under Section 7 of the Members of Legislative Assembly
of the National Capital Territory of Delhi (salaries,

Allowances, Pension, etc.) Act, 1994,

7. Speaker and Deputy Speaker not to draw salary as
Members.- The Speaker and the Deputy Speaker shall not
be entitled to receive any sum by way of salary or
allowances in respect of their membership of the Assembly
except what is 5pecifically provided for by and under

this Act.

B Notification respecting appointment of Speaker.
etc, to be conclusive evidence.=- The date on which any
person became, O ~eased to be a Speaker or the Deputy
speaker shall be published in the official Gazette and
any such notification shall be conclusive evidence of
the fact that he became, or ceased to be, the Speaker
or the Deputy Speaker, as the case may be, on that date

for the purpose of this Act.

2 Repesal.- The speaker and the Deputy Speaker of
+he Legislative Assembly of the MNational Capital Territory

of Delhi (salaries and Allowances) oOrder, 1993 shall



cease to have effect as, from the date of the

enforcement of this act,

This Bill has been passed by the Legislative
Assembly of the National Capital Territory of Delhi

on the 25th August, 1994,

/
P sttt
“ (CHARTI LAL GOEL)
Delhi SPEAKER
LEGISLATIVE ASSEMBLY OF THE
NATIONAL CAFITAL TERRITORY OF DELHI
Dated the 30th August,199%4

| reserve the Bill for

-. " ... consideration of the President.
=

AT\ —

( P.K.,DAVE )
LT ,GOVERNOR OF THE
NATIONAL CAPITAL TERRITORY OF DELHI

Delhi

Dated the 5.27 1994
J astent Lo this Bl

CoA B

Shanker Dayal Sharma

PRESIDENT OF INDIA
Dated........[30.L2...95.
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No., Fl3(3)|96—LA-—-The fo]lowmg Act of -

> Legislative Assembly received the assent of ‘the
President- of Indin on 7th Much, 1996 and s
%~ hereby published for gemeral information.

THE SPEAKER AND DEPUTY SPEAKER
OF THE LEGISLATIVE ASSEMBLY OF THE
NATIONAL CAPITAL TERRITORY QF
DELHI (SALARIES & ALLOWANCES)
(AMENDMENT) ACT, 1993

{(DELHI ACT NO. 3 OF 1996)
Dated 14th March, 1996

— s

AN
ACT

Further to amend ‘The Speaker and Depuly
Spzaker of the Legislative Ascembly of the
National Capital Territey of Delhi’(Salaries &
- Allowaness) Act, 1994,

Bc it enacted by the chlsl'luve Assembly of
" the National Capital Temitory of Delhi in the
Fortly Sixth Year of the Republic oI India as
“tallows '—

1. Shert Title and Commencement,—(1) This
JAct may be called “The  Speaker and Deputy
d Spcaker of the Legislative Assembly of the
B National Capital Territory of Delhi (Salaries &
. Allowances) (Amendment) Act, 1995

- 12) It shall come into force on such date as
¢ Qe Lt. Governor may, by notification in the offi-
ccial Gazette appoint.

t 2. Omission of Section 6.—In the Speaker
R 2nd Deputy Speaker of the Legislafive Assembly
¢f the National Capital Termritory of Delhi
(Sularies & Allowances) Act, 1994 (Delhi Act
N7 af 1995), section 6 shall be omitted.

- T 3 (4]/ec-kw.q. —ugala w Raw 7 A,
g 1206 ©f Fdy agafa & ovwm Fasig me1 ora olw fee-
7 iR 9% erEror & And wetiee I w0 8-
. :— wgm Wt fa T 0 F fom ogm o ® wl’aa‘u ¥ &
.Y wa (wewR) afafwm oigas.

fedr qinfsee www 4, 1956

vl

o e ¥ feceied ot & Temt R
o fmen st fear snr—

1. Al WiR oF qrem— (1] ;z afifme oem
—yari fa & g@Fe & e B (f9S qd w%) (gaiex)
SETETHER, 1985 ¥EATQ

(fes Deanh Ga Redi © BEm ger fog wmovdg)

[ ) ] TRz R T § e rﬁ T
I‘mrr?r'r{a (r—rq] gwe

2. HIG 4 ¥ ORid TG T@ad 89 (w8 qwre
% ufast & - (e @ ) Wi, 1994 (1895, w5
feph wichigm) (ug oz § 7y wighiow ¥ e i skwfa)
T -EAT 3 w0 SN (3) WG sIqEr
A w6 Wi TR -gw faie® T oomr g 7 s
ara (1) %, ww (8] ¥ faq fied@m shanid i
wTEA Aty -

“N)T wenil WO 9K A1 WL 200 Hire @
e % g 9gw

avd fe 357 o@R el o yatsr sl O T

wl ® o R W owEA §owe @ ¥ oweEdT § W

T AT GAT & |

N6 F.13(4)|96-L.A. —Thc following Act of
Legistalive Asscmbly received the assent of the
President of India on  7th March, 1996 and s
hereby published for genenl informalion.

THE MINISTERS .OF THI. GOVERNMENT
DF THE NATIQNAIL CAFITAL TERRITORY
OF DELHI (SALARIES AND ALLOW-
ANCES) (AMENDMENT) Act 1995.

(Delhi Act No, 4 of 19946)
(Died, the 1410 March, 1996
AN
ACT,

Further to amend ‘The Ministers of the
Government. of the National, Capital Terrizory of
Delhi (Salaries & Allowaocesy Act, 1994

Be it cnacted by the Legislative Assembly
of the National Capital Territory of Delhi in the
Forty Sixth Year of the Republic of India as
follows :-—

1. Short Title and Commencement.—{1) This
Act may be called “The Ministers of the Govern-
ment of the National Capital Territory of Delhi
(galancs & Allowa.nces} (Amendment)  Act,
1995 : X

(2) It shall come into force on such datc as
the Lientcnant Governor may, by notification in
the official Gazette, appoint.

2. Amendment of Section 3.—In ‘The Minis-
ters of the Government of the National Capital
Territory of Dethi (Salaries & Allowances) Acl,
1994 (Delhi Act 8 of 1995)' (lhereianter referred
to as “the principal Act™), in section 3, sub-
section (3) shall be omitted.



TRt 9. S.ue.- 33002/99 REGD. No. D. L.-33002/99

AT LRI
GOVERNMENT OF INDIA

Velhi @azette
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I 1V
PART IV

TET LT ST &7 fiwslt 9
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

faftr, =g vq fagrft «rd faumr
RIPKCE]
faoell, 9 9/, 2023

A. BI. 14(69) / TaA¥—R0R0 /dsadvice/131-139.—HRd & IgUfd gRT fadid 14 HRasl, 2023 &I
el weafd @& uvarq TS ot aF el @ furaw & fefoRaa s es Semmer o et
ARG fhar Srdr 8i—

TS ST a7 feeell faumrayT # Jieuer vd Sutede @ (A9 9T W} ) () S, 013
(k033 @1 faeelt srferfraw os)
4 SIS 2022 B TSR ST &3 faeell B [Qeraa«r gRT J21 uiiva)
[9™ March, 2023]

ISR ST &S foell e 3 oreder g SuTde & (99 9T W ) JIfAfTH, 1994 H g GERE B
P forv| YRT TR & fogcRd 99 #§ I o & fieelt @ fun g1 fEfeRed wu § uE
rffafia & —

1. Jdftra e gd aRA — (1) s SRfm @ I <o & fieel faur T # oreue ud
IUTE © (da qAT =T ) () SrfSfTH, 2023 HET SIRAT |

1606 DG/2023 1)
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(2) I' IU—TUUTA §RT WD IIST0F H AJERIET RT JAId Al | vt s |

2. IRT 3 & GIMEA — TSCT IO &85 foeel & fOum=adr & oreuel vd Sume] & (Id= e ww)
AT, 1994 (1995 T faeeh fAfA 7) (9 Uwaa "o ARH" & wU § Hefia) & g1 3 & oy
fr=forRad amT @1 ufoRenfiq farar o, sreria—

“(3) 3reTeT UG SURAA YW Idd, Wl AT G Ul Bl UK HR b U BRI o B IS
ST & el TRAGR & HA (I T21 9t) Iffaw, 1994 & Ifcia fosdy #30 &7 u@r 21

3. ORT 4 QAT IRT 5 $T AU R ORI 7,099 GRT 8 BT YAHAGT — o ARAFTH 7 ORT 4, ORT 5 T2
gRT 6 BT AT fHAT ST SR ORT 7, ORT 8 TF GRT 9 BT YA:HHIDGA AT ST ST 6 SHon: &R 4, 91_T 5
TJoIT &RT 6 ¥ fohar T B |

WA URER, Yo afaa ([@fd, = vd fqurh or)

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 9th March, 2023

F.14/(69)/LA-2020/dsadvice/131-139.—The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the President of India on 14™ February, 2023 and is hereby
published for general information:-

“THE SPEAKER AND DEPUTY SPEAKER OF THE LEGISLATIVE ASSEMBLY OF THE NATIONAL
CAPITAL TERRITORY OF DELHI (SALARIES AND ALLOWANCES) (AMENDMENT) ACT, 2023”

(DELHI ACT NO. 06 OF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 4™ July, 2022).
[9™ March 2023]

An Act to further to amend the Speaker and Deputy Speaker of the Legislative Assembly of the National Capital
Territory of Delhi (Salaries and Allowances) Act, 1994.

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-third year of
the Republic of India as follows:-

1. Short title, and commencement.- (1) This Act may be called the Speaker and Deputy Speaker of the
Legislative Assembly National Capital Territory of Delhi (Salaries and Allowances) (Amendment) Act, 2023.

(2) It shall come into force on such date as the Lieutenant, Governor may, by notification in the official
Gazette, appoint.

2. Amendment of section 3. — In the Speaker and Deputy Speaker of the Legislative Assembly of the National
Capital Territory of Delhi (Salaries and Allowances) Act, 1994 (Delhi Act 7 of 1995) (hereinafter referred to as the
principal Act), for section 3, the following section shall be substituted, namely:-

“(3) The Speaker and Deputy Speaker shall be entitled to receive a salary, allowances, and such other
entitlements as are admissible to a Minister under the Ministers of the Government of the National Capital
Territory of Delhi (Salaries and Allowances) Act, 1994.”.

3. Omission of section 4 and section 5 and re-numbering of section 7 and section 8. — In the principal Act,
section 4, section 5 and section 6 shall be omitted, and section 7, section 8 and section 9 shall be re-numbered as
section 4, section 5 and section 6, respectively.

BHARAT PARASHAR, Principal Secy. (Law, Justice & Legislative Affairs)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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PUBLISHED BY AUTHORITY

. 81] faeeft, SphaT, AT 10, 2023/FTRT 19, 1944 raaafR g 521
No. 81] DELHI, FRIDAY, MARCH 10, 2023/PHALGUNA 19, 1944 [N.C. T.D. No.521

| IV
PART IV

TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

fafer, =g w9 faumrf +=~f fawmr

FferegaT
feeetl, 9 9/, 2023

. BT 14(69) / Telu—030 /dsadvice/176-184.—ITER (o™ &3 focell faemsr #
el U4 SURTY @ (I T W) () IMfSfTH, 2033 (03 BT fReeh If&TH o6) @ ORT 1
P IR (2) §RT U&d WRHAN BT TART Fd Y, TS ISEEl &F ool & IURSIUT,
14 BRI, 2023 I ARFTH BT 7gd B @I [l F¥ea a=ad g |

facell I ISET & SURTSIUTA
P AR I IR I9b 99 W,

TRA URRR, YL Al

1614 DG/2023 @)
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 9th March, 2023

No. F. 14(69)/LA-2020/dsadvice/176-184.—In exercise of the powers conferred by the sub-section (2) of
section 1 of the Speaker and Deputy Speaker of the Legislative Assembly of the National Capital Territory of Delhi
(Salaries and Allowances) (Amendment) Act, 2023 (Act No. 6 of 2023), the Lieutenant Governor of the National
Capital Territory of Delhi hereby, appoints the 14th February, 2023 as the date on which the aforesaid Act shall come
into force.

By Order and in the Name of the Lieutenant Governor
of the National Capital Territory of Delhi,

BHARAT PARASHAR, Principal Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



